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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).2121/2013
(From the judgnment and order dated 12/10/2012 in CRLA No. 6780/2006 of
H GH COURT OF JUDI CATURE AT ALLAHABAD)

SUBHASH SI NGH Petitioner(s)
VERSUS

STATE OF U. P Respondent ( s)

(Wth application for exenption fromfiling Oficial Translation, bail
of fice report)

W TH

SLP(Crl) NO 3062 of 2013

RAVI NDRA YADAV V. STATE OF U. P.]

(Wth application for exenption fromfiling official translation, bail
of fice report)

Dat e: 10/05/2013 These Petitions were called on for hearing today.

CORAM :
HON' BLE MR. JUSTI CE A K. PATNAI K
HON' BLE MR. JUSTI CE A K SIKRI
For Petitioner(s) M. S.S. Kulshreshtha, Sr. Adv. (in SLP 2121)

M. Harsh Vir Pratap Sharma, Adv.
M. B.P. Gupta, Adv.
M. Naresh Kumar, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

| Lear ned counsel for the petitioners will file the evidence of PPW. 1 to 3 on

| which the High Court has relied on to naintain the conviction of the
| petitioners. This will be done within a period of six weeks.
| List the matter after the ensuing summrer vacati on.

| [ KALYANI GUPTA] | | [ SHARDA KAPOOR]
| COURT MASTER | | COURT MASTER
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